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This case 1S taken up today oﬁ

Hence Registry dﬂ not have wfﬁolent ume i'b,sﬁ

'\b

noticed, if any, should be rectified by thc Ld Comtsd fo:

Lll

the Applicants. Copy of this O. A has been ad a@lﬂﬂblg*
to Mr. S,K.O_}ha, Ld. Sta:ndmg . Coun' 1 4

e

They should bcrutnuze the same munedmtelyaand ﬁe&eis\v’

Respondents,




30.11.2006 for excrcising. options for absorption in -
IRCTC. | ‘

Having heard Learned Counsel for both the _
parties and on perusal of the rtecords available, the n
Respondents/Raﬂway are hereby directed to take up and _ .
finalize the matter for comsidering the cases of the ik
Applicants for promotion before they are absorbed in '
IRCTC as per rules, in compliance of orders of the
Raﬂway Board under Annexure-7 & 8. Reéarding ad-

interim prayer for extending the date of exercising the.

options, since the IRCTC is ot coming within the e
junisdiction of this Tribunal, t}us prayer is dlsallowed

Send copies of thl_s order, along with co ;
the O.A. to the Respondents and free copies of thi \l ofder
be given immediately to the Learned Counsel for both the
parties since the last date of exercising the option is
30.11.2006. k]

With the above observation and dn'ectlon thls
O.A. 1s disposed of at the admission stage. No costs.




